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Need to supply adequate  quantities of 
foodgrains and Palm Oil to Kerala 

SHRl P. K. KUNJACHEN (Keraia): 
Madam, Deputy I wish to bring to the notice 
of this House and the Minister concerned a 
very serious matter which is affecting the 
people of Keraia. Madam, when statutory 
rationing was introduced in Keraia, the un-
derstanding with the Central Government was 
that they will supply rice or other materials 
which are needed by Kerala every month, and 
every month 1.45 lakh tonnes of rice was 
being supplied to Kerala. Kerala is a deficit 
State. 

We produce rice which can meet our 
requirement of three months only. We 
produce only about 11 to 12 lakh tonnes. 
Kerala also produces rubber, cardamom and 
pepper and other things. Every year, the Cen-
tral Government earns thousands of crores of 
rupees in foreign exchange On export of these 
things but does not supply enough food 
material for the people of Kerala. Last time 
when there was drought in Kerala, the food 
material to be supplied to Kerala was reduced 
from 145 thousand tonnes to 120 thousand 
tonnes Per month. Supply of rice to Kerala 
has also been reduced, and the     result is  that 
we 
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are in a very difficult situation for supplying 
rice through the ration shops  to the   people  
of Kerala. 

Another thing is. we were being given about 
5000 tonnes of plam oil per month. But that has 
also been reduced to 2000 tonnes per month. I 
do not see any reason as to why this has been 
reduced. Now, Christmas is coming and as you 
konw, in Kerala, Christmas is observed a a 
great festival. If full quota of rice and palm oil 
is not restored for Kerala, people there will be 
put to a great difficulty. It seems, supply of rice 
and other things is being used as a political 
weapon against the people of Kerala. This time, 
prices are on the increase, and the 
Congressmen in Kerala are agitating against 
this price rise, and this price 'rise is due to non-
supply af full quota to Keraia from the Centre. 
There is going to be an agitation on 23rd of this 
month against this attitude of the Central 
Government and we demand that full supply of 
paddy at the rate of 145 thousand tonnes 
Permonth should be restored and also palm oil 
at the rate of 6000 tonnes per month be 
supplied to Kerala. I request the Central Gov-
ernment and this House to see that regular 
supply is made  to Kerala. 

SHRI M. A. BABY (Kerala): This is a step-
motherly treatment against Kerala on the part 
of the centre 

SHEI N. E. BALARAM (Kerala): 
Madam,... 

THE DEPUTY CHAIRMAN; No, it is not 
fair. We have 20 special mentions. You can 
only say you associate yourself. 

SHRI N. E. BALARAM: At least on the 
question of palm oil, the supply hag been 
reduced and for the last two months, they are 
getting only 2000  tonnes. 

SHRI ARANGIL SREEDHARAN 
(Keraia):     Madam,    I    have    given 

notice for a special mention on    the subject. 

THE DEPUTY CHAIRMAN- You 
associate yourself. 

SHRI ARANGIL SREEDHARAN: I 
pointed out on the floor of the Housse that 
because in Keraia, there is a non-Congress-I 
Government, this step is politically 
motivated. Let me make it clear that the 
people of Kerala will not take it lying down. 
We will fight for our demands. 

SHRI A. K. ANTONY (Kerala): Prices of 
essential commodities in Kerala are rising 
everyday and as a result of that, the people 
are getting more and more into a difficult 
situation. Unfortunately, the State Gov-
ernment in Kerala is not doing anything on 
thetr own to improve the situation.... 
ilnterruptions) 

SHRI ARANGIL SREEDHARAN: 
Because we produce cash crops and give you 
money ! 

THE DEPUTY CHAIRMAN; i think this 
argument is not proper because as I noticed, 
Mr. Antony was very quiet when you were 
making your point. Now you listen to his 
point also, lt is not a debate(Interruptions). 
Dr. Vijaya Mohan Reddy don't interfer into 
this matter. It is a Keraia matter. One 
Member from Keraia is speaking. It is a 
matter of rice and palm oil. 

SHRI A. K. ANTONY; The State 
Government has not succeeded in getting one 
lakh tonnes of rice from Andhra even though 
Andhra Pradesh was generous in giving rice to 
Tamil ' Nadu. We request the Central Gov-l 
ernment to come to our fescue. I request the 
Central Governrnent to increase the quota of rice 
to Kerala. Madam, Christmas is a very auspi-
cious time for the Keralites. Because qf the 
reduction in the palm oil quota, we are finding it 
difficult. I, therefore, request the Centrar Gov-
ernment to    increase the    palm    oil 
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quota to Kerala. I also request them 
to increase the rice quota. (Interrwp 
tions)  

SHRI PARVATHANENl UPENDRA: 
(Andhra Pradesh); We are supporting you. 

(Interruptions) 

THE DEPUTY CHAIRMAN; I think this 
mistrust should go. 

SHRI   ARANGIL     SREEDHARAN; Mr. 
Antony has  also    supported our Special    
Mention.    Will we get    the required quantity 
of rice? (Interruptions) 

SHRI A. K. ANTONY; You should ask 
the Andhra Pradesh Government also. 

(Interruptions) 

SHRI PARVATHANENl UPENDRA; 
You send it to the Tamil Nadu because 
elections are coming. 

SHRI M. A. BABY; I will request the hon. 
Minister concerned to give an assurance on 
the floor of the House, as even Mr. Antony 
has supported this  (Interrupions) 

SHRI PAWAN KUMAR BANSAL 
(Punjab); We know what you are doing there. 

THE DEPUTY CHAIRMAN; I do not 
think the hon. Minister concerned is here. 

SHRI M. A. BABY The Minister of 
Parliamentary Affairs can assure us. 

THE DEPUTY CHAIRMAN; He is also 
from Kerala, Don't  worry. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI M. M. JACOB); I will 
convey this.. (Interruptions) 

THE DEPUTY CHAIRMAN; He is also 
from Kerala. His sentiments are with you. 

Demand   for    abolition    of leasehold 
system in Chandigarh 

SHRl PAWAN KUMAR BANSAL 
(Punjab); Madam Deputy Chairman, I rise to 
draw the attention of this auguest House and 
the Government to the long standing demand 
of the people of Chandigarh to abolish the 
leasehold system there. Madam, the 
introduction of the leasehold system in 
Chandigarh a couplg of years back has not 
served any purpose that could be recounted 
with any satisfaction. On the contra^ if the 
system is abolished, it will serve many pur-
poses. It will save the people from many 
hastles and it will give them the satisfaction of 
putting their lifelong earnings to some 
profitable use and would encourage 
investment in housing. Also, Government 
would stand to gain. The amount received on 
commutation of ground rent would be 
available for improving the environment of the 
city, for providing better civil amenities and 
would actually help us attain the ideal of 
Pandit Jawaharlal Nehru who, while referring 
to Chandigarh, said that the city symbolised 
our faith in the future of the country. Madam, 
of late, we learn that a decision has been taken 
to abolish the leasehold system in a limited 
manner in Delhi. Therefore, there is no reason 
why the benefit of this scheme should not be 
extended  to  Chandigarh  also. 

With these words. I urge uPOn the 
Government to expedite the matter and assure 
the people of Chandigarh that the system 
would be abolished immediately.    Thank 
you. 

Non-payment of wages to workers of Samai 
Madhopur     Cement Factory 

 


